Before The National Green Tribunal ( Principal Bench ), New Delhi
Original Application NO. 47/2018 (CZ)
[ M.A. No. 130/2018 |
Pankaj Singh Applicant(s)
Versus

State of Madhya Pradesh & ors. N Respondents (s)

In compliance of the Hon’ble National Green Tribunal (NGT) principal Bench (PB) order
dated 08/07/2020 in the original application (O.A.), 47/2018 (CZ) Pankaj Singh v/s State of
- Madhya Pradesh ors., a joint committee comprising of following officers has undertaken the
site visit on dated 20/09/2020 :
1. Rajiv Ranjan Meena, District Collector, Singrauli, (M.P.)
2. S.D. Valmiki on behalf of M.P. Pollution Control Board, Regional Officer MPPCB
Singraulli.
In compliance with the Tribunal order, the joint committee carried out the site visit of sand
Quarry in an area of 6.00 Hectare, Khasra No. 54, village — Rehi, Tehsil Chittrangi Distt.
Singrauli (M.P.).

“The applicant has raised the issue of mining lease, being operated by the holder
in violation of the general condition of the clearance given by the State Environment Impact
Assessment Authority (SEIAA) in performing mining in the area of Gram Post — Dolt _
Chandwahi, Tehsil — Behri, District — Sidhi, Madhya Pradesh. A substantial question of
environment has been raised.

~ The sand quarry in an area of 6.00 Hectare, Khasra No. 54, village — Rehi, Tehsil
Chitrangi, Distt. Singrauli (M.P.) have obtained Environmental clearance by State
Environment Impact Assessment Authority (SEIAA) vide Letter No. 3946/SEIAA/1S
dated 08/07/2015 in the favour of M/s Shiv Shakti Associates, (Partner Shr1 Sanjeev Kumar
Singh) copy of E.C. is enclosed as Annexure (1). Registration were done by the concerned
authority for a period of 01/11/2015 to 31/03/2019 for operation of sand quarry.

Registration copy is enclosed as Annexure (2). A
Mining plan were also approved for M/s. Shiv Shakti Associates (Partner — Shri Sanjeev

Kumar Singh) Annexure — (3) as well as M.P. Pollution Control Board, Bhopal have also
been granted consent under Section — 25 of the Water (Prevention and Control of Pollution)
Act, 1974 and Under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
up to 31/03/2019. Subject to the fulfillment of the terms and conditions there in. A copy of

the consent order 1s enclosed as Annexure — (4).
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To, - . - ANNEXURE — 01

M/s Shiv Shakli Associates

Partner - Shri Sanjeev Kumar Singh

Village-Rehi, Tehsil-Chitrangl, District-Singrauk, (M.P)- 486661

Sub - Case No. 2241/2014, Prior Envircrmental Clearance for Sa- ! LuETrY in an area of .00
ha for production capacity of 1455350 cumiyear ar Knasra Fo. 54 o Village-Rehl, Tehsil
Chitrangl, District-Singraull (M_P) by M/s Shiv Shakt Assccizies (Partner Shr Sanjeev

' ingh) Village-Rehi. Tehs-Chitrangi, Distnci-Singrault, 24 F- 456688 1

your letter received in SEIAA office on 05 12 2014 and subsequent letters

mwmfmmmmemmmmzom

1ne proposai has been appraised as per prescribed procedure i the ight of provisions under the
ficats on the basis cf the mandatory documents enclosed with the application
Vi, he - |, Appendix-1 Mining Pian & EMP, the additional clarifications furnished in
-response to the observations of the State Expert Appraisat Committee {SEAC) and State
Environment Impact Assessment Authority (SEIAA] consutuled by the competerit Muthority,

- II. Thare is no National Park/Sanctuary and interstate boundary within 10 Km radivs There is

- no human sattiement within 500 m_ from mining site. Tha nearest forest boundary is 620 m
- From the mining site. S S
 The Sand Quarry project is for production capacity of 145530 cum per year. The mmng will
be carmed out by Open cast manual method ‘
i1, 'Thg-'pm}ecf has been cmsrderw ¥ ammdanc& watht tha proy , i,;.rr,:«;, o the EIA notificaton
igsued by the Ministry of Eoviramment & Fosasts vide S0 1837 (Y, dated 147 Septembwer
V. Based an the information submitted, as at Para (If) above and others the State Level
Environment Jmpact Assessment Authority (SEIAA) considered the case i its 212™ mesting
gt 24 .08.2015 and decided 1o secept the recommendations of 175" SEAC meeting dtd
Hence, Prior Environmental Clearance is granted for Sand Quarry in an area of 5.00 ha for
production capacity of 145530 cumfyear at Khasra No. 84 at Village-Rehi, Tehsil-Chitrangi,
District-Singrauli {M.P) for the lease period by Mis Shiv Shakt Associates (Partner Shri
Sanjeev Kumar Singh) Village-Rehi, Tehsil-Chitrangl, District-Singraull, (M P). 486661, subject to

the compliance of following specific conditions as recommended by SEIAA & SEAC and

subsequent Standard Conditions.
A. Specific Conditions

! PP shall not start mining activity belore execution of inasa agrasment

2 The average depth of the pit shail not excesd 3.0 m or water level whichaver is jess

3. The amouﬁft towards reclamation of the land in MLA shall be carried out through the
mining department, the appropriate amount as estimated for the actvity by niming
department has to be deposited with the Collector o take up the activity after the mine 15
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SEAC & SEIAA.
Plantahmn shaﬂ be carried out on the banks for siabiiization of the banks.
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Heavy vehicles shall rmt bya abcsanrd on the banks for loading of sand.

0. The sgnd shall be ransporied DY grmall trotizys ip 2 e iy & m‘*port vehicie.
1
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47, After mining cdmpteta the edc:e af mﬁ pit shouio ne graced to a 2.5:1 slope in the

~ direction of the fiow.

= 18 PP shatl iske Samo-eooncmxc acitwties i the region through the 'G ram Panthayat

B.

Standard Condrtions

$ Tha banks on the mwe af the river r&gime smum be stapiizea by proper bunda and then
proper mantanon should be carried out. Collector, should monitor so that the sang mining

Shouw not dmturb the eoo%ogy of zhe region.

2 Mining wm be carried oul a8 pef lhe approved Mining Plan in case of any violahon of
- Mining Pian the Cnvironmenia! Clearance given oy SEMA wiil s FEfhe cancehed

3 shall pe ensured that excavatton pf minof mxnemi does not disturb of change the

~ underlying soft characterisucs ot the river bed [hasin, wherg mining s carried out

4 It shail be ensured that, mininy does ngt in any .way dishb | Hoe durtsiciy, velocity ana flow
| patiem. of the river water.

5 it shalt be ensunsd that there s no fauna depandam on the rives ned of argas Close {0
- mning for s nesi: ng. |

5 Precise mmmg area will be jointly demamated at site by officials of M'inihg!ﬁevamé

aepartmant prior {o mining pperatons tor all propossis ynder consideraticn.

7 Parking of vehicles should not be made on pubhc piaces

Special Maasures shall be adopted tQ prevem the nearby seftlements from the Impacts of

'miﬁiﬁg activities Maintenance of roads through which rransporiation of minor minerals 1$
be undertakm, shiall be carfied-oul regularty .

g Measures for prevenhon and control of soil eroson and managernent of sit shall be
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11 Plantabon programme shail be carned cut as pur 2iAP Seif ms.enance of the vegetat' _
should be ensured No free-feiling snall ne cdane 1 the lragas 2rap excent only with the

permisscon from competent aythonty &
12. The vehicles transporting minurals snall be ce.erd0 wilh 3 tarpauhn or other sultable

/ ericiosures so that no Juat pfartcles ) e aaliers ascape dunng the course of

19 Any appaal agamsi this

transportation,
13 Project Proponent shall ensum apompﬂate arrangement for sheiter and dr{nkmg water for
the ming wwkerﬁs‘ | |

14 Parsons mrismg in du&ty ama«s sheﬁ he pmvidfw:i mt“ pmtmwn ras mratary'aavms; and

they shall also be imparted a7 i 3 training &< Ao metion on salety and health aspects.

| '15 Drspensary faciﬁtm for ﬂrst»a d tmft o3 pmvtded al suae

18 A wpy of ma anvimnmmai clearance ‘shall be submitted by the Pro;ecﬁ Pmpahem to the

Heads of the Local Bodies, Panchayat and Municipal Bodies, as applicable; in addition to.

’the mtevant aﬂicers of ttw Gcwmmem

B & 4 Tha Ministry m‘ an mher campswm aumomy mey siter/modity the z::cmd}tl'ms or sifpuiata
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‘18 Cnnceal}ng fach.m! dam of submmmn czf fatse *abiicated deta and ahire o comply with
- any of the conditions. mintionied sbove may result in withorawal of this claarance and attract
| acﬁun undm‘ m '._".;;,'j',tﬂm of Enwz‘mmant {Protecto) Act, 1858,

srior environmental clearance shall lie with the Green Tribunal, i
necessary; within a period of 30 days as prescribed under Section 16 of the National Green
?nbunat Act 20 10 S
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Principal Semetary Depamm of E’mfircmnem ne‘uernmem of Madhya Pradesh, Manb‘aiaya,

Bhiopal. »
Member Secre!ary SEAC, Research andg wevampmant ng Madhya Cradesh Ponumra Control
Board, Paryavaran Parisar; E-5, Arera Colony. E’-’hc:paan 16

Member Secretary, Madhya Pradesh Poltution Contral Board, Paryavarar Parisar, 6-5, Arera
Calony, Bhopal-462016 |

Collector, Distnct Singrauli, M. P.

~ Divisional Fcrest Officer, sttrict Smgmuii M. P, |

'iA Divis:on Momtoﬂng Cell, MOEF& L. Gol, Indira Paryavaran Bhawan, .Jor Bagh Road, New
Dethi- 110 003

Director {S)., Regional amca of the MOEF Weslern Region hmduya Paryavacan Bhawsn, Link
Road No. 3 Ravi Shankar Nagar‘ thapaf 482018
Director. Geclogy & Minmg Mad’hya Pradesh; 29-A, Khwn Bhawan, Aréra Hills, Bhopal ~

462002 _
District Mmmg Officer, Drsmct Smgmu M. P,

Gl ®
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162/

MINING PLAN FOR REHI SAND (RETA) DEPOSIT AREA 6.00 Ha. DISTT. SINGRAULI (M \}

APPLICANT: SHIV SHAKTI ASSOCIATES (PARTNER: SHRI SANJEEV KUMAR SINGH

E 7
|

YEAR WISE PRODUCTION
YEAR ~ YEAR YEAR YEAR ~ YEAR ~ YEAR
(2014-15) | (2015-16) | (2016-17) | (2017-18) | (2018-19)
I II I v vV
PRODUCTIO | 145530M3 | 145530M3 | 145530M3 | 145530M3 | 145530M3 |

N .} 4 }pr
Note: Conditional reserves may increase by 30% hence the production may increase by 25% ( 5% wﬂk LS AN

be blocked in statutory barriers ) e % \. oW (N

DEVELOPED

The average production will be 145530M?
EXPECTED LIFE OF THE MINE AND THE YEAR FROM WHICH

EFFECTED.

This is case of river bed sand mining case, every yéar mansoon replenish the

pits hence river bed has no fix mine life. _
f) CONCEPTUAL MINING PLAN FOR ENTIRE LEASE

-, PERIOD/CONCEPTUAL PERIOD BASED ON THE GEOLOGICAL MINNG
~— AND ENVIRONMENTAL CONSIDERATIONS
i) CONCEPTUAL EXPLORATION :

Not required.
ii) CONCEPTUAL DEVELOPMENT

Every year about 145530M2 area will be use for sand collection for average

1.15m depth and the during the mansoon s€ason this pit will be replenished
by sand hence pit development and replenishment is concurrent process.
iii) CONCEPTUAL TOP SOIL DUMP MANAGEMENT

As such there is no top soil within the applied area.
iv) CONCEPTUAL RECLAMATION AND REHABILATION:

As earlier stated the in sand mining the replenish area got refilled with

concurrent rainy season hence the reclamation and rehabilitation of

exploited area will not be applicable.

. The reclamation and rehabilitation is to restore the site to an acceptable

' satisfactory condition, in this way following steps will be taken



Consent Order

ANNEXURE - 04

M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

VALIDITY (A/W): 31/03/2019 |
PCB ID: 54473

CONSENT NOQ: ***

RED-MEDIUM

CCA-Renewal

To,
The Occupier,

M/s. Shiv Shakti Associates-sand mine Rehi,

Kh No 54 Vill Rehi tah Chitrangi Dist Singrauli,

vill Gahira Po Ghoghra tah sihawal Dist Sidhi,

Kh No 54 Vill Rehi Tah Chitrangi Dist Singrauli,City : Rehi,
Tal : Singrauli, Dist : Singrauli, (M.P.) -

Subject: Grant of renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section
21 of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your renewal of Consent Application Receipt No. 458121 Dt. 09/11/2017 and last communication received on Dt.

With reference to your above application for renewal of consent has been considered under the aforesaid Acts and existing rules
therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/03/2019, subject to the fulfillment of the terms &

conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: longitude 82° 20 53" E & latitude 24° 39 57.75'N ,
at Kh No. 54 in village Rehi Tahsil Chitrangi Distt Singrauli (M.P.).

b. Mining lease area : 6.0 Ha

c. Product & Production Capacity:

Mining of Sand ' o 145530 Cubic Meter per year

Note:- For any change in above industry shall obtain fresh consen t from the Doard.

The Validity of the consent is up to 31/03/2019 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

CCto:-
1. District Mining Officer, (Mining Section), Collector office, Singrauli Dist. Singrauli (M.P.) for information.

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.
3. Regional officer, Regional office, MPPCB, Singrauli (M.P.)

Qﬁmf“‘wzg\&g
& e - - b

e-Signed On 146/0.1/2018 12:42:15 ACHYUT ANAND MISHRA
Member Secretary

(Organic Authentication on AADHAR from UIDAI Server)
TPAYV # U75E8J543L

Consent No:AW-47742,Validity:31/03/2019, Outward No:56081.16/01/2018, TPAV # U75E8J543L

Print Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) Pace:1/6 BN 1 I



M.P. Pollution Control Board
~ E-5, Arera Colony

Paryaifaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.00 KL/day, and the daily quantity of sewage at
out fall of the unit shall not exceed 0.50 KL/day

2. Trade Effluent Treatment:- ( If any)
The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following

standards-

.....................................................................................................................................................................

......................................................................................................................................................................................................................................

pH = s TDS e — Not e ey,

Suspended Solids Not exceed 100 mg/1. §Chlorides Not exceed 1000 mg/1.
'BOD 3 Days 27°C Notexceed 30 mg/l.

COD . Notexceed 250 mgl.

Onl and grease Not exceed 10 mg/1.

A NN N N NNAAS AR, R A A A AN A P N N A T A A A A A A AN A A SOV VAWM okl

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system and maintain the same
properly to achieve following standards as notified vide GSR No. 1265(E) Dt. 13.10.2017:

-
\PH Between 6.5-9.0 |
Suspended Solids Notexceed 100 mgJl.
'BOD 3 Days 27°C Notexceed 30 mg/l.

.COD Not exceed 250 mg/l.

A A M AR A S A AR AL AR ok At AN N A AN VA AR A A A A A A A A A A S

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall

be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring-
1. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

i1. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of

the American Public Health Association, New York U.S.A. shall be used.
1i1. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

9. Recording of Monitoring- |
1. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.
i1. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

follows:
(1) The date, exact place and time of sampling

0&5%1;%3?%%82&%%33?&%&%@5Pﬁ»ff?f_@'ﬁf Outward No:56081,16/01/2018, TPAV # U75ESJ5431.
Print Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) - Page: 2/6 I




M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

(111)Who performed the analysis?
- (iv)The analytical techniques or methods used and

(v)The result of all required analysis
1. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
- by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
1v. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

14. Provision for Electric Power Failure-

conditions of the Consent.

15. Prohibition of By pass system- |
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions of this Consent in prohibited except :

1. where unavoidable to prevent loss of life or severe property damage, or

11. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions. |

Additional Water condition:- {if any) :-

1) No mid stream mining is allowed.

Consent No:AW-47742,Validit y:31/03/2019, Qutward N0:56()8£l 6/01/2018, TPAV # U 75E8J543L R
Print Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) Dana.27- ECH ~ P




on quarterly basis: The Ambient air quality norms are prescribed in MOEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 ug/m’ (PM o ug/m’ 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PM,s ug/m’ 24 hrs. basis)
¢. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m’
d. Nitrogen Oxides [NO, ] (24 hrs, Basis) - 80 pg/m®
€. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 ug/m’

3. The industry/unit shall make the fiecessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

Consent No:AV\’-—47742,Va1idiiy:3!/03/20i.‘), Outward N()iS()()Sl,fi 6/01/2018, TPAV # U 75E8J5431.

Consent Order M.P. Pollution Control Board
E-S, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Print Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) Page: 4/ 6 I



ML.P. Pollution Control Board
E-S, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Ing in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take niecessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

........................................................................................................

Type of waste Quantity Disposal |
Scrap/ Plastic packing material wood, card board, gunny begs eic Sale to authorized party/As Per CPCB.
‘* | MOoEF Guide lines / Others.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or

regulations.,

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-
L. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, which is a function of
local hydraulics, hydrology, and geomorphology

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water conveyance channels should
not be relocated straightened or modified.

4. The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in stream mining shall

Consent NO:AV\”-J7742,Va]idify:31/03/20l‘), Outward No:56081,16/01/201 8, TPAV # U75E8J543L e
Print Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) Pace: & /&

ENE . =




M.P. Pollution Control Board
E-S, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466.191, Fax-0755-2463742

ally. Mining will be done with the help of spade, basket & shovel by lifting & loading the sand in
used. Heavy vehicles shall not be allowed on the banks for loading/transporting of sand.

8. After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction of the flow.

9. The amount towards reclamation of the land in MLA S
estimated for the activity by mining department has to be deposited with the Collector to take up the activity after the mine js exhausted.

10. The mine Management shall submit environmental statement for the previous year ending 31st March on or before 30th September every
year to the Board.

I1. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by MoEF/CPCB/MPPCRB from time
to time as required and, if applicable, -

12. Mine Mmanagement shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with minimum 5X zoom and
night vision facility for remote surveillance and constant vigil of emission source and effluent discharge points.

13. Mine management shall establish suitable connectivity of IP-Camera with Environment Surveillance Centre at the HQ of M.P. Pollution
Control Board for monitoring and data transmission purpose.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974. The Ajr (Prevention &

N i e S
,’»‘m&“m*«% o

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For

For and on behalf of
M.P. Pollution Control Board

/C?,é—- /iy

=~ ( Member Secretary )

/c?‘f /Wv’f

i e badbaae

e-Signed On 16/01/2018 12:42:15 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDA] Server) Member Secretary
TPAV # U75E8J543L >

Consent No:AV\’-47742,\"alidit’y:3.1/03/20l.‘), Outward No:56081,1 6/01/2018, TPAV # U 75E8J5431.

Print Dt: 14/12/2017 e-Signed (Physical Signature NOT woneivnm



